
(9- CENTRAL ADMINISTRATIVE TRIBUNAL: PRINCIPAL BECH 

Ur.igl.na ]. Application No. I : / / of Z003 

New Delhi., this the ~~ -kda.y of September,, 

HON BLE. MR . KUL DIP SINGH, MEMBER ( •JUDL 

Su1 h v i r Si ngh 
5/0 SHr i. 	Kar ,  tar 	Strigh 
R / o Ho iambi. 	Kh u r' d 
P.O. Ho.Iambi. 	Kalan 
New Delhi, 

Virerider 	Sirigh 
5/0 SHr I 	Chandei 	SincjL 
R/o 1/40 	GaIi 	No. ZS, 
New Mar g, 	Model 	Shai"idara.. 
Delhi. 0 	03Z. 

Sm t . 	Shai' cia 
W/o Late Shri 	Joginder 
House No. 1026.  
Nahi Kar urn 	Pahargar j. 
New Delhi. . 	 AppT icn. 

Sy Advocate Shri R.N. Singh. 

Cove i nine n t of NC] of Oelh ii 
r)rough Secretary Health. 

Player a Bul 1 ding, 
lP. Estate. 
New 

Lok Nayak Jai Prakash Narain Hospital 
New Delhi. 	

",. Respondeita 

0 	P 	L) 	E. 	P 

1 his OA has been 	I led by the a pp 1 leant 	ur:dei 

s.ct.i.(.)r 9 	of the Admir Lstrettive 	[rihunals Act, 	1985 

cci len gi rig 	the act and conduct a rid fai. 1 LII e 	on 	the 	part 

of 	eaporider ts to 	appoint and seek age 	relaxation 	i 

espec I. of 	applicants 	Ii 	terms of the decision 	In 	Je 

:, of 	1989 dated 	5. 6 . Yu 	a n d order dated 	Z 8. 	1 99 / 	in 

0 A 	No. 3 U of 1 9 9 5, 

I he applicants allege that they were also 

applicants in 1 OA ?U1 3 of 1989 arid their name figured at 

3 / and 53 respectively but since the appli cart 

had 	put in more than Z40 days at te time off iii no or 

L 

61, 

4 



that GA, the GA was decided with a direct.i on to the 

respondents to prepare a scheme for regularisation and 

dbsorotion of the daily wage employees engaged by the 

nd 	I.il such t i m e no 	fresh recruitment shall be 

ujidertakeri by the respondents, 

ft Is stated that despite that order the 

respondents 	have 	fal led to 	reinstate/appoint 	the 

aL)pLicants to the post of Nursing Orderly and Sweeper tor 

the reasons best known to them. 

4. 	 it is further stated that CF was also filed 

w h i c h was disposed of with a direction that at the twa-

of consideration of the case of the remaining three 

persors under the rules, respondents hal I also consier 

them giving age relaxation and weigh tage for their past 

service rendered by them. 

131, 	 1 he applicar ts No. I 	and 2 were called for 

inter view for the post of Nw - sing Ordei ly in the month of 

Augus. t. 	1999 and petitioner No. 3  was calledfor the post 

of Sweeper and It is stated that. they Were also 	D.e 

that 	thelr cases were also pending but the respondents 

had again advertised the post of Group 	U 	to whch 

applicants are also eligible and had applied also and 

thus it is quite dee.....hat the vacancies ei a aval .1 able 

fC-1 	appoirtment so it is prayed that the respondents be 

directed to consider them giving age elaxa tion and to 

re.irs. tate/reengage them in preference to juniors and 

outsider-s. 

.1 	have heard the Learned counsel for 	the 

applicants and gone through the record. 
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&I  
it i.s an admitted case of 	the appl icarit.s 

ear L ie 	they had 	appeared 	for 	Cu i ri terview For 

egu.LdI isatiori of 	theii 	se i vwes 	but the! y 	ere 

tier tsed. I hereafter 	the app! ban ts 	had Filed 	Cu MA 

I 	U3/2O(i 	in OA 	20 I 3/9 	which 	the appI,ioan'ts cf 

wtthdrawn 	on 	the plea 	that 	they would be filing 	a. 	f r e s h 

OA 	in 	terms of the scheme prepared by the Governmert of 

1. bd1 C. 

But no such scheme has been filed along with 

the 	present OA and the directions 	giver lit OA ZU 1 3Th% 

stand till, date and no fresh cause of action has arisen 

to the applicants to file the present OA. 
0 

In view of the above, OA has no merits and the 

same is dismi, ssed in limine. 

KUL'L)IP SINGH) 
MEMBEL.JU{., 

Rekesh 

qW 


